
IN THE C-PXTLRAL ADMINISTRATiVE TRIBUNAL 
CALCUTTA BENCH 

OA 191 of 1997 

Present 	Hon'ble. Mr. s. Biswase Administral'.--ive Member 

Hon'ble Mr., A. $athath Khan#' Judicial member 

shri Tapan Ghosh# son of Sri Kanai Lal 
Ghosh, aged about 37 years lies been 
working as Clerk-cum-Typist in the office 
of the Regional Director# sports Authority 
of India, N.S. Eastern Centre, Salt Lake 
City,, Calcutta., 

***.#Applicant 

Versus 

The Director Generill sports Autho3d ty of 
of India,, J.Nehni - stadium.. Lodhi Road COM-
plex, New Delhi. 

The Regional Director, Sports Authority of 
India,, N.S. Eastern Centret Salt Lake City, 
Calcutta. 

Oo..Responde'nts 

For the Applicant' 	Mr. A*Ko Banerjee, Counsel 

For the Respondents: Mr., SoK* Dutta,, Counsel 

Date. of or(~br 	28-04.-2'QO3, 

O RD ER , 

MIR. A.SATHAT LII<MT TM 

We have already pronounced, the order Ln the above matter in 

the open Court on 28-4-2003 allowing the above O.A. stating that the 

reasons for our o.-der will be recorded in A detaile d order, AcCorelingly, 

we record the.reasons for our order dated 28-4-2003 as follcms ot 

'The applicant prayed for a direction to the second respondent 

to give. the applicant one-time-bound-promotion as UDC w.e.f. 2-2-1996 

when-he 	eight years of s ervic-e as had been given to other 

employeeG of Opw;t5 AuthQr.1ty of India@ 

contd**** 

I . :~:: : 	4~1- 



- 2 ~ 

The case of the applicant is that he joined sports Authority 

of India as Peon on 22-7-2983 * that he was promoted to LDC on 3-2-1988j, 

that the applicant made representation datcd 16-2-1996 claiming promo-

tion as UDC under OTBP Scheme, that the Deputy Director 

dated 22-2-1996 informed the applicant that there is no scheme to give 
AV:. time boun/,d]:promotion to the people' belonging to A Cadre, that the 

sec-ond respondent 	 Shri S.B~ .. Janar Store Keeper, as UDC by 

order dated 7-7-1992, miss Oabita Seth, LDC as UDC by order dated 

7-1-1994 and Shri R.R. Chow hury, Car(7:,taker as UDC by order'dated 

7-1-1994 as per OTBP Scheme, that 
/- action of the second respondent in 

refusing"to give OTBP promo ion to the applicant in spite of several 
that 

representations is d iscrimi atory aneZ.the applicant is entitled toget 

the benefit of OTBP Scheme. Hence.. this O*A. 

2',, 	The respondents con~end that the OTBP scheme is applicable 

only to isolated category of post*,that the applicant's post of LDC 

does not fall within the isolated category of post~othat the persons 

promoted under OTBP Scheme are- covered by the isolated category of post4, 

that them is no discrimination aga. inst the applicant and that the 

applicant is not entitled to get promotion under OTPB Scheme. Hence* 

the. respondents'-p~cay'~~-f,--o,!-'f~--di)--miss al of the above O.-A. 

. Heard Ld. Coujisel for the applicant as wellas for the respon-

dents and considered all the pleadings and the relevant records of the 

case, 

point 
The shortZfor consideration in this case is whether the appli- 

cant is ent-Elt'l-I 	 - otion as U ,LW6-to OTBP om 	DC. The Ld. C ounsel for the j 	 pr 

respondents invited our attention to the list.of isolated posts in 

which the post of LDC has not been included. However, the Ld. counsel 

for the applicant brought to our notice the orde3s dated 7-7-1992 and 

7-1-1994 of . the second respondents granting promotion under OTBP Scheme 

to Shri S,Be. Jana, Miss Sabita Seth and Sri R.R. Ch(:nYRdury, though the 

posts of LDC, Store Keeper and. Caretaker .are not included in the list 
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of isolated category of posts. It is pertinent to note that such 

promotion under OTBP Scheme has been given to Miss.,so Seth who is 

also holding the post of LDC like the applicant. Hencel' such action 

of thes econd reep9ndent. clearly amounts to discimination against the 

applicant.. The Ld.' Counsel for the respondents also eubmd7-~.L that 

the. benefit of OTBP Scheme granted to the above said persons has not 

bden withdrawn by the respondents. till d--,,te* Under these circumstance.% 

i-,-e-direct the respondents to grant promotion to the applicarit as UDC 

un~ler OTBP Scheme with effect from, the date on uThich he had completed 

eight years of service with all consequential benef it4 within a period 

of three months from the date of receipt of this order. 

5. 	In the result, the O.A, is'allowed with~ ~6 7̀;~bd?er as to costs. 

Member(,7) 	 Member(A) 
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